
                           

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-321 of 2022 

GR Case No-493 of 2022 

U/S-302 of IPC  

 
ORDER 

21.02.2022  

Case record put up today before me along with a prayer 

filed by I/O SI Diganta Saikia, In-charge of Bebejia Police 

Outpost under Tezpur PS stating that accused named Sri 

Deben Munda aged about 40 years has been arrested in 

connection with this case registered under section-302 of 

IPC and could not be produced before the court as he was 

admitted at TMCH, Tezpur with Type I compound fracture 

both bone left leg for treatment. It is also stated by the I/O 

that the patient is non-ambulator.   

Seen the Forwarding Report, Memo of Arrest, Inspection 

Memo, Notice u/s-50 of CrPC, Medical Report and Case 

Diary.   

On perusal of the entire case record, it disclosed that the 

above-named accused was arrested on 20.02.2022 and 

thereafter, the above-named accused was admitted at TMCH 

for his treatment.  

The medical report submitted by Dr. Sarfraz Iman, Assistant 

Professor, Department of Orthopedics unveiled that accused 

Sri Deben Munda was admitted in ward with Type I 

compound fracture both bone left leg in Orthopedics Ward, 

3rd Floor, Bed No-17, male, T.M.C.H. Tezpur and the patient 

is non-ambulator.  

Considering the prayer of the I/O, the production of above-

named accused today is hereby dispensed with, directing the 

Investigating Officer of this case to produce the accused 

person immediately before court whenever he is discharged 

from the hospital or in a fit condition collecting the medical 

report of the accused from the concerned authority.  

 



                           

21.02.2022  

Till the I/O collects the medical report of the above-named 

accused, the Reserve Officer of Sonitpur DEF shall comply 

the followings:- 

i) The Reserve Officer of Sonitpur DEF shall 

monitor the entire process of conducting the medical 

treatment of the accused person;  

ii) The Reserve Officer of Sonitpur DEF shall 

provide necessary care and security protection of the 

accused person inside the Orthopedics Ward, 3rd 

Floor, Bed No-17, T.M.C.H. Tezpur; 

iii) The I/O shall provide proper food and 

medicine to the accused person; 

Also seen the prayer of the I/O for perusal of seizure list 

along with seized article i.e. a branch of tree, length about 

29’’ inch marked as MR No-64/22. The prayer of the I/O 

considered and allowed and seizure list along with the seized 

article.  

Let furnish photostat copy of seizure list and seized article to 

the I.O, keeping the original seizure list with the case record. 

The Medical Authority shall provide the adequate regular 

medications to the accused.  

Let a copy of this order be sent to Reserve Officer of 

Sonitpur DEF, the Investigating Officer and Superintendent 

of Police, Sonitpur at Tezpur and the O/C of Tezpur PS.  

Inform all the concerned.   

 

      

                       Chief Judicial Magistrate                                    

                      Sonitpur, Tezpur 


